CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPRL ZC:CH
NEW DELHI

C.A.No, 493/94 New Dolhi, datod the 1st flay, 1935
HON *BLE MR. 5.R. ADIGE, MEMBER (A)

Shri Padam Narain Sharma,
S/o Shri Bahori Lal Sharma,
R/o D-367, Strest No.13-A,
Ashok Nagar, Wazirabad 3ida,
Dedhi~110093.

(BY Ad\IOCatG S!hl‘i S.K.c SawhnBY) 80006000008 0000 RppLI
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1e Union of India through
the General Managor,
Northern Railway,
Baroda Houso,

New Delhi,

2. Divisional Railway Managor,
Northern Railway,
_Chelmsford Road,
: Now Dslhi-110001,
(By Advocate Shri P.S. Mahendiu) ssescesssses RESPORDENI S

JUDGEMENT {ORAL)

BY HON'BLE MR, S.R. ADIGE, MEMBER (A)

Shri Sawhney states that the 0.A. is not boing
pressad as the respondents have ordored tho applicant to bo

taksn back in sarvice.

2. Respondents? counsal Shri P.S5., Mahendru is ailso

prasent,
3. Under the circumstances the D.A. is dismissod as not
pressed.

e

Mombar (A)



